
FORM.No.-4 
See Rule (12) 

INTHE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

:. 	
ORDER SHEET 

ApplicationNo... ............ .. of 2003 

Applicant(s)... 	...,. 	 .P...Respondent(s) ....................... .U..Q:..)  ... , 

cant s)..  Advocate foApPli(4...........P4*.(L.....Advocate for Respondent(s).. 

: 
--' 	;", 	.- 	- 

. 	I 	•. 	4 	..:- 	
•., 

0 

p.... 	 - 
S 

,-•, 	'S.  

/.5 

-' 	 - 	•:-- 	'' 	--' ; 	 .........:, 	, 

''t 	 • '." 	• 	-- 	;;. 

'ø. ; ._  

• 

NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

Order dated 1O.6.203 

Heard Shri J.M.Patnaik, the learned 

cbiriseI for the applicant and Shri R.C.Path, 

the learned Standing counsel(on whom a copy 

of this O.A. has ieen served) appearing for 

the '-Re-ond ent s-Railways, 

;c4, 	 Y4 
Since this O.A. is being disposed of 

ta.è of admission, Re1stry to 
(7 

ass..140 h 	 c. 

The applicant, a Kh1asi 
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ORDERS OF THE TRIBUNAL 

was due to óe considered for the post of 

Junior Clerk. lefore his case was considered 

he received a vertical promotion as Khalasi-

Helper. It is the case of the applicant that 

while considering his case for promotion to 

the post of Junior Clerk1the fact that he 

had already been promoted to the post of 

Khalasi Helper has not been taken into 

consideration lay the Reondents and,, as a 

result of which he has not eeicsidered 

for promotion to the post of Junior Clerk. 

In the aforesaid premises, the 

applicant has ,,z'sumitted a representation 

to the authorities under Annexure-9 dated 

12.5.2803 andsirriltaneouslY approached this 

Trixnal in this Ori!inl application under 

Section 19 of the A.T.Ct, 11.95. 

If the applicant received promotion to 

the post of (halasi Helper ieore considera-

tion of his case to the post of Junior Clerk 

then, the factcm of his promotion as Khalasi-

-Helper OU!ht to have been taken  into account 

and weighed in the minds of the authorities 

while considering his case for promotion to 

the post of Junior Clerk. Since his grievance 

pertaii4nto improper consideration for the 

post. of Junior Clerk is still pending before 

the authorities, i.e., Chief Personnel Officez 

(Rca. No.2), under Annexure-e dated 12.5.2003, 

this O.A. is..disposed of at the admission 

st!e;byain!.Res. No,2 tolook into the 

rievances of the applicant as raised his 

representation(as referred to above) as well 
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as in the present Original Application, The 

Respondents should give due consideration to 

the grievances of the applicant within a period 

of three months from the date of receipt of 

copies of this order. 

In the aforestated terms, this O.A. is 

disposed of at the state of admission. No costs, 

Send copies of this order alone with 

copies of this O.A. to Respondents and free 

copies of this order ke handed over to the 

learned counsel of ioth the sides, 

MEM1E2(JUDICpL) 


